LOK SABHA DEBATES

LOK SABHA

Frday, August 9, 1974/Sravana 18
1898 (Saka)

The Lok Sabha met at Eleven of the
Clock

MR SpEAKER n the Chair]

ORAL ANSWERS TO QUESTIONS

D.A. Payable to Centiral Government

Employees
»282. SHRI P, VENKATASUB-
BAIAH: Will the Minister of

FINANCE is pleased to state:

(a) whether Central Government
have beep urged upon to honour its
commitment to pey dearness allow-
ance to Government employees which
15 over due; and

(b) the steps taken or proposed to
be taken by Government in the mat-
tery

THE MINISTER OF STATE IN 1HE
MINISTRY OF FINANCE (SHRI K.
R. GANESH): (a) Yes, Sir

(b) Orders have already been issued
granting another instalment of addi-
tional dearncsg allowance to the Cent-
ra] Government employees with effect
from 144-1974. The payment of this
additional dearness allowance will be
regulated i accordance with the pro-
visions of the Additional Emoluments
(Cormpulsory Deposit) Ordinance, 1974,
The* question of granting a further
instalment of additional dearness
allowhriee to the employées from 1-67
nance,

1540 L.8.—2

SHRI P. VENKATASUBRPAIAH
This revision was due in Apri. The
second revision, as has been stated by
the hon, Minister, fell due .u June the
average price index having reached
256 pcints, ard another revisioin 18
necessary in July These three revi~
stons sre du= for the Central Gover .~
ment employees, I would Lke to
know from the hon. Minister why to
this revision which wag due m Avpril
the Additional Emoluments (Compul-
sory Deposit) Ordinance should be
apphed retrospectively and why the
Central Gove:nment employees should
not have been given this dearness al-
lowance straightaway without its at-

tracting the provisions of the Oidi-
nance.

Secondly, compared with the price
rise, our wage rise is the lowest i the
world. Having this in mind and be-
cause of the unprecedented price rise,
may I know from the Government
whether they propose to have another
Pay Commission constituted to go
into this matter de novo and see that
the wage rise is compatible with the
price rise?

SHRI K R. GANESH. The average
price index is available after about
two months from the Labour Bureau
1t hag taken some time for the various
processing to be done.

SHRI MADHU LIMAYE What are
the processes?

SHRI K. R. GANBSH: The Finance
Ministry has to apply its mind, the
Government has to apply its mind.
You know the processes.

SHRI S. M. BANERJEE. They were
simplv waiting for the ordinance,

SHRT K R. GANESH: Therefore
there 15 always a time lag of atout
2 months beforé the average figures
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are available and then the Govern

ment takes a decision.

The ordinance, ag the hon. Members
are aware, has itself indicated in it
that all instalments of dcarness al-
lowance or increase in salaries and
wages which wil] become payable
after 6th July will attract the prowi-
sions of the ordinance...

SHRI INDRAJIT GUPTA: What is
payable?

SHRI DINEN BHATTACHARYYA:
What is payable? Kindly 2xplain,

SHRI INDRAJIT GUPTA: It
became payable in April You have
postponed the payment.

SHRI K. R. GANESH: The other
point the hon. Member has raised 18
that the dearness allowance :n relation
1o the cost of living 1n our country 1§
the lowest in the world and, therefore,
he asked, whether there is any propo-
saf for having a Pay Commssion.

The DA formula is a formul2 recom-
mended by the Pay Commussion. I am
not aware of the formula available in
other countries. The only lhing I may
pomnt out t0 the hon. Member is that
probably we are one of the few count-
rieg in the world—I am not saying that
such a DA is fully compensated for the
increase in the egst of living, that is
not my contention—but we are one of
the few countries in the worid where
there is an automatic linkage of dear-
ness allowance with the cost of living.

With regard to the other point he
has raised, it is a fact that inflation
is there. That is why these Ordinances
have come.

With regard to his query whether
another Pay Commission will be ap-
pomnted, the Third Pay Commission
has very recently reported in 1973 and
its recommendations were given effect
to from 1-1-1973....

AUGUST 0, 1974

Oral Answers 4

SHRI S. M BANERJEE: The Cent-
ral QGovernmient employees do not
want another Pay Commission. Now,
it is for the Finance Ministry to take
iecisions.

SHRI K. R. GANESH: The DA ins-
tulment which is applicable now from
1-4-1974 for which orders have becn
issued, there the rate of DA 1s now
24 per cent which is the cumulative
rate It wvaries from 8 ver cent to
24 per cent. It comes to 24 per cent
as far as the lower bracket of Rs. 300
v concerned.

The hon. Membe:-s are awaie of the
amount of expenditure that the Gov-
ernment had to incur 1n giving these
LA 1ncreases. For instauce i.nm
1-5-1973 to 1-4-1974 for which ibe
orders have been issued, now under
the new formula of the Pay Commis-
sion ...

SHRI S 1 BANERJEE You are
responsible for the price rise.

SHRI K. R GANESH: I am not go-
ing into that. I am just indicating the
cactual position

SHRI S. M. BANERJLE: Dou't
defend the Government.

SHRI K. R GANESH: Ihe figure s
about Rs. 308 crores and with the
other instalments &s and when they
fall due, it will go up.

SHRI P. VENKATASUBBAIAH:
May [ know whether it is a Lact that
each revision of the DA will cost the
Government an additiona! fnancial
commitment fo the tune of Rs. 52
crores, If that is so, in view of the
inflationary trends which are prevail-
ing in the country and also the Gov-
ernment’s efforts to contain inflatio~
nary and as this will add to further
inflationary trends, I want to know
whether the Government propose to
at least evolve a scheme by which you
will subsidies the supply of essentisl
commodities to these employees to
offset those difficulties.
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SHRI K. R. GANESH: It 15 true that
eaeh instalment of dearness allowance
in a full year will cos{ the Govein
ment from Rs. 50 to 52 crores. It is
also a fact that not only the Govern-
ment but this House also will have to
take its own view on that. Even on
the basis of the present increase of
average price index perhaps a num-
ber of instalments of DA by 1975
January may become due. Ile asked
about subsidised food acticles. The
House is aware that discussion has al-
ready taken place and Dharia Com-
mittee has submitted its report. It is
quite obvious that in the present in-
flationary period 1f 1t 1s possible to
supply commodities if not at subsidis-
ed, but even at constant prices a bulk
of the problem could be solved. This
matter is constantly engaging the
attention of the Government,
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SHRI K. R. GANESH: ] am not in
a position to say that every month
there will be another DA instalment
becoming due, But, Sir, it is a fact
from which there is no use getting out.
With this present inflationary trends
continuing, even in the present rate of
cost of prices incremsing, a series of
further instalments of DA may become
necessary.
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SHRI INDRAJIT GUPTA: Sir, the
hon. Minister said just now that the
Ordinance of 6th July is applicable to
all instalments of Dearness Allowance
which are payable after that date.

1 would like to know from him whe-
ther 1t 18 not a fact that this instal-
ment of D.A. which is being announce-
ed was payable actually from 1st April.
It is payable from 1st Aprii but just
because the Simla Bureau akes two
months to calculate that does not mean
that the instalment of D.A. that has
become payable is now being paid. It
is payable from 1st Ap-u which is
long before the Ordinance was pro-
mulgated. Therefore I would like to
know from him whether the Ordinance
contains any provision which hag re-
trospective effect. It does not contain
provisiong for retrospective effect.
Therefore, why should not this instal-
ment, which is payable from April, be
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paid and, why should it be subjected
to any compulsory depasit at al? This
is something which :s payable in a
period long before the Ordinance was
perhaps even thought of. Why should
the employees be made to suflfer for
something which is due to the Govern-
ment’s fault in paying the D.A? It
was payable two months ago.

SHRI K. R. GANESH. For all instal-
ments of D.A, as I have tried to indi-
cate earlier, figures are available—the
date is available—about one and a half
months afte: that. Therefore, all the
instalments of D.A. whatéver be the
date as I submitted earlier, are paid
about two months afier the figures are
available. I can say that 1s the view
of Shri Gupta. And the trade union
too has been putting this view. But
the Government’s view. which I have
tried to explain, is that as per the
Ordinance which has come into force
from 6th of July, all future Dearness
Allowances come within the ambit of
thig Ordinance.

SHRI INDRAJIT GUPTA: That :s
your interpretation.

SHRI ATAL BIHARI VAJPAYEE.
How tbe Ordinance can be applied
here?

SHRI S. M. BANERJEE: When 1l 18
a question of payment to employees,
the Ordinance is being applied retros-
pectively.

MR. SPEAKER: Why are you mak-
ing a regular speech?

SHRI INDRAJIT GUPTA: Sir, there
are agreements signed in so many
companies according to which the
money will be paid after the Ordi-
nance has come into force. But. it 1s
payable from an earlier date That
has not been brought wrthin the pur-
view of this Ordindnce.

SHRI B. V. NAIK: When the hon.
Minister said that the Central 'Gov-
ernment was paying D.A, 1 hope it is
relevant if I' ask a ghestion. Hate we
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received any complaints from any of
the State Governments in general and
State Government of Karnatak in
particular to the effect that such um-
lateral sanct\lfms of D.A, or mcrease
in emolpments of the employees 0¥
the Centre invariably result in similer
demands on the part of State Govern-
ment employeeg for the increase? If
there are such complaints received,
what steps has the hon. Minister taken
or he proposes to take in regard to
redressal of the grievances of various
States Governments in this country
regarding their own difficulties or
handicaps to pay their own employees?

SHRI K. R. GANESH: It is a fact
that State Governments have been re-
presenting to the Central Government
about the D.A. that is being paid  Also
it 1s a fact that there 1s u sumilar
demand from employees of \arious
State Governments.

One of the reason for this delay in
the last instalment being sanctioned
was because the State Governments.
were nformed of the position But
the position of the Central Gove:n-
ment, as the hon. Member is aware, as
has been stated very many tfimes in
this Ilouse, 1s that th's is a commit-
ment which the Government has made
to its employees on the basis of a
certain convention and on the basis
of the recommendations nof the Pay
Commission. Therefore, there is ro
question of getting cut of this commit-
ment which has been made. As far
as Statc Governments are concerned,
they have to find their own resouces
to meet this demand for their
employees.

ot wew fugrdt wodslt :  we
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SHRI K. R. GANESH: As the hon.
Member is aware, the ordinances wiil
be discussed here, and this is a point
which could be highlighteq during
that discussion. I may also give him
this information that when the ordi-
nances are discussed, even this gques-
tion of ‘Payable’ and ‘Paid’ could Be
highlighted during the discussion ®0
that a view cculd be taken. (ieneral-
ly in reply to his question, I may say
thgt we are in a serious inflationary
situation which is threatening the very
basis...... (Interruptions). 1 am not
saying that we are not. After all, we
are in the Government and we are
doing it. If there is a serious infla~
tionary situation which requires consi-
derable effort today, ther. it is neces-
sary, and it was absolutely incum-
bent upon Government, to take the
decision which Government have taken
bv enacting these nrdinances.

SHRI ATAL BIHARI VAJPAYEE:
My specific question was whether the
representatives of the Central Gov-
ernment employees were consulted...

SHRI S. M. BANERJEE: They
were not.

SHRI ATAL BIHARI VAJPAYEE:
....before issuing the ordinances.

Let him reply to the question and
say ‘Yes' or ‘No’.
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SHRI K. R. GANESH: The only
reply that can be given is this. Con-
sidering the position that the trade
unions have in this country today
which is a reality and which the hon.
Member should also know, it wag not
possible for Goveinment {0 engage in
consultations, because the urgency
was such for issuing the ordinances.

SHRI VASANT SATHE:. In view
of the fuct that dearness allowance is
a result of dearness, that is rise in
prices, what steps are Government
thinking of taking to reduce the
prices, what steps are Government
vicious circle of prices chasing the
wageg and the wages in terms of dear-
ness allowance chasing the prices is
curtailed?  Further, in view of the
fact that near-fiscal measures includ-
ing the recent ordinances ang the
Bills have failed to contain the prices,
what other steps are Government

praposing to take to hold the price-
line?

(sarewrr)
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SHRI K. R. GANESH: The hon.
Member has raised a very basic ques-
tion. The Finance (No. 2) Bill was
discussed here the other day, and the
ordinances will also be discussed.
‘What Government are doing to con-
trol the prices and contain the infla- -
tionary situation has been stated here
from time to time. If you like I can
state some of those steps. The ordi-
nances are one instrument. Credit
squeeze is another. Increase in the
availability of supplies -and com-
modities is another instrument which
has been used. ..

SHRI VASANT SATHE: Al of
them have failed to contain the prices,
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SHRI K. R. GANESH: Also, non-
plan expenditure has been curtailed.
These are all the stepgs which have
been taken. The cumulative effect of
all these will take some time to be
felt Black money will also have to
be attacked, and various other anti-
social practices will have to be at-
tacked. The public gistribution sys-
tem will have to be built. These are
all the steps which have to be taken....

AN HON. MEMBER: By that time,
the priceg will rise still further.

SHRI N. SREEKANTAN NAIR:
May I know whether after letting
loose the 'monopoly capitalists, the
hoarders and blackmarketeers to
spend all their money in unholy me-
thods all over the country, holding a
tight purse on the poor undergo wor-
ker would bring down inflation at
all?

SHRI K. R. GANESH: I agree with
the hon. member that all these steps
taken will not be complete unless an
assault 1s made on black money and
other antj-social practices.

SHRI J. MATHA GOWDER: Is it a
fact that a representation hag been
made on behalf of plantation labour
that the 50 per cent deposit should
not be effecteq in the increase in
thejr wages, DA, bonus ete? If so.
what is the reaction of the Minister?

MR. SPEAKER: This question is
about government employees.

SHR! J. MATHA GOWDER: Plan-
tation labour ig also affected. They
have sent a telegram to the Prime
Minijster.

MR. SPEAKER You give separate
notice.

oft ey WoiNY ;oo AT
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SHRI SOMCHARD SOLANKI:
What is the Government going to do
to stop the rise in priceg

MR. SPEAKER: You can take it up
at some other time.

SHRI K. LAKKAPPA: This has
taken half an hour, There are other
important questions, Let us proceed
to the next guestion,

MR. SPEAKER: I think Shri Lak-
kappa 1s perfactly right is demanding
this. You always talk as if it ig the
right of every party and group to ask
a question on each question which L
do not accept. You can ask a ques-
tions some times.

SHRI S. M. BANERJEE. This is a
wage freeze question.

MR. SPEAKER: This j3 not a de-
bate. It is a question. The normal
practice in the question hour ig not to
have a debate on it. -

SHRI S. M, BANERJEE: Fortuna-
tely this question has come in the
ballot. I have been shouting hoarse
in this House that a statement should
be made by the Finance Minister. This
is the beginning of a wage freeze
The workers have known that what-
ever he has said under the camou-
flage of an ordinance, he has brought
in a wage freere. :
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MR. SPEAKER: You have already
said what you wanted to say.

SHRI S. M. BANERJEE: Let me ask
a question. I have spent' 35 years of
my hie with government employees.
They have been cheated by Govern-
ment.
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SHR] DINEN BHATTACHARYYA:
You have not put any gquwestion but
you have taken ten minutes at least.
This 1s a very important question and
we must have our say on this
matter... (Interruptions).

MR. SPEAKER: They create such a
difficult situation. The normal practice
is: one or two questions for the mem-
ber who gives the question and then
others rarely ask questions,

SHRI S. M. BANERJEE: This is il-
legal deduction, They have cheated
the Central Government employees.
Everything has been done to fleece
the poor people while multi-millionai-
res.remain as they are. I am a mem-
ber of the J. C. M,; it was not consult-
ed. The Central Government emplo-
yeeg were never consulted.

SHRI SOMCHAND SOLANKI:
What is the answer to my Qquestion;
let the Minister answer my question.

MR. SPEAKER: I say there is noth-
ing in your question .. (Interruptions)
One minute; you ask your gquestions.
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SHRI DINEN BHATTACHARYYA!
Mr. Venkatasubbiah has already put
it; this is the third occasion that an
increase in the dearness allowance is
due to the Central Government em-
ployees. It has been stated here that
the first instalment was payable
from April 1, and there was no Ordi-
nance at that time, The Govern-
ment has decided to pay only fifty per
cent out of the increased dearness
allowance. On the other hand, only
two months back a committee was set
up regarding the faulty method of
calculation of dearness allowance by
the Simla Bureau and that committee
hag given a clear verdict. That is
about this Rs. 54 only. The jute wor-
kers are being cheated every month.
Do the Government know about the
faulty calculations? Do they consider
it not only as a wage freeze but u
wage cut when they have no guts to
announck a price rise freeze

SHRI K. R. GANESH: The hon.
Member has expresseq his views; he
has not asked any question. He has
referred to the faulty method of
working out the cost of living index.
The trade unions have been saymng
that it is & faulty method and Govern-
ment hag been trying to improve this
method. Even according to this me-
thod, the burden has been very very
heavy. There is no question of get-
ting out from this particular position.
The other point is, he says it i8 a
wage freeze. 1 do not agree with it.

SHRI S. M. BANERJEE: Let
put a question, Sir.

MR. SPEAKER: Are you adviging
one quest'on for one hour?

SHRI S M. BANERJEE: Even an
unimportant question on family plan.
ning took about 25 minutes. This
affects millions and millions of
workers.

me
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SHRI S. M. BANERJEE: It is the
beginning of a wage freeze. As a pro-
test, on behalf of the millions of wor-~
kers whom they have exploiteq for
the last 27 years of freedom, we walk
out. We shall meet them in the
street of the country and not only in
Parliament.

Shri S. M. Banerjee and some other
hon, Members then left the House.

SHRI DINEN BHATTACHARYYA:
This is a wage out and Government
is depriving the millions of employees
of their legitimate dues. , We also walk
out,

Shri Dinen Bhattacharyya and some
other hon, members then left the
House.

ot oy fomly ¢ & W ¥ Fifeay
FT1 fAFFTT F7AT

Shri Madhu Limaye and some other
hon. Memberg then left the House,

SHRI P. G, MAVALANKAR: When
we are so agitated, why do you not
allow a few more supplementaries?
We do not get complete and adequate
answers and that is why we are agi-
tated.

SHR]I K. R. GANESH: I have repli-
ed to all the questions.

SHRI P. G. MAVALANKAR:. A
large number of workers and Central
Government employees and textile
workers from my constituency, Ahme-
dabad, are suffering. You are forcing
me to go out of the House by not
allowing me to put a question.

MR. SPEAKER: If fhis is the way
you all behave, I do not know how
to carry on. At dne time we had 40
questions in the list. Then we reduwm
ed it to half, 20 questions. Now every
time I pass on from one question to
the other, there is always commotion
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and protest. Today we have already
spent more than 40 minutes on one
question and still you complain that
1 did not allow more supplementaries.
You can ask for a debate, if you want
But jt is not right during the Question
Hour to deprive the other 19 mem-
bers of their right to ask questions.
To say that the other 19 guestions can
g0 unanswereq because you are inte-
rested :n one question is not fair.

Now, next question.

Purchase of Cotton by C.CI.
“1

“284. SHRI VEKARIA:
SHRI ARVIND M, PATEL:

Will the Minister of COMMERCE
be pleased to state:

(a) the total quantity of cotton
bales purchased by Cotton Corpora-
tion during the year 1873-7¢ from
different States, State-wise; and

(b) whether the cotton
centre have been opened,
when?

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
(a) and (b). A statement is laid on
the Table of the House.

Statement

purchase
if so,

The total quantity of cotton pur-
chased by Cotton Corporation of India
during the cotton year 1978-74 from
different States, is 3,24,677 bales, the
State-wise break-up of which is as
under:—

Bales

Punjab . 1,78,362
Haryana 30,139
Rajasthan 40,354
Rarnstaka . $3,268
Andhra Pradesh 16,074
Madhys Pradesh 2,797
Gujarat . . . 2,993
Tamil Nadu . . . 690

Torar, 3,24.677






